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IVE JER DATED  

pitct,oi a retired Asst, 

Postnater faces a Dartmenta1 proceáins 

for d..ui.le discharged of KV?sQn consiera- 

- QI 

tion of his representation under ?nne,ire-A4 

dated 1$.1. 2O3, final punishment order 

ws issue4 a!airst  him unfler Anne,are/2 

iateiL 21.11203 requiring him to give 

/ 

OLr 
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rIr  

recovery of Rs 30,0'J/-AS against the 

said Launishment order, the Appi icarit has 

preferred appeal under nneare-A/3, datei 

13,1.203 which is stated to Joe pending 

with the Appellate AUthity.It is the case 

of the Ap1,licant that followinq to his 

retirement on 31,3.204,he is only !ettin 

the previsional pension and a huge outstand-

ing retiral benefits have 4eenwithheld by the 

Respondents merely because he has not Oiven 

recovery of the aforesaid amoint of 

R,3 0 300/- misproriated,The defence of the 

Apelicant as made out in this case a,eare 

to beone in which he claims that by 

misaropriatin the KJS money in question, 

the Govt,has not only been defraudei,he 

(applicant) was aso, defradded by his 

suJoerdinate/dealing assistant, 

e that as it may, the Aplicanbs 

apeal under Annexure-A/3 dated 19.1, 

is still pendin! for Consideiiation and, 

therefe, this case appears to be 

premature and ,  accordinglY. is hereby disposed 

of at this admission sta!e, with Jirection  

to the Appellate Authority to censider the 

!rievance of applicant Cas raised in his 

ap,eal under Annexure..A/3 and in the present 

O.within a perild of ninety days fm the 

date of receipt of a copy of this order%  

Until a final decision is taken by the 

Appellate Authority,the eldele under 

Anneire-A/2 dated 2111e03 should not 

beiven ef feat to • The bal ance amount 

of the retiral benefits (in eess of 
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,30,3e0/..) shou].d ee released in favour 

of theAp1icant;unlesS there are other 

compelliriq reasons to withhold the same, 

with the aforesaid observations 

and directions,this case is djsosed of, 

o costs. 

send copies of this order1alon!with 

copies of the OA to the .esondents and free 

cpies of this order be given to learned 

Counsel for the p1icant and Mr,$.Dash. 

learned Additional Standin! Counsel for thp. 

Union of India; on wh.ma  coay of this O,A, 

has already been served, 	 0 

Met'n ier(idicil) 

K 


